The Tamil Nadu Urban Local Bodies (Suspension of Operation) Act, 2000

Act 33 of 2000

Keyword(s):
Suspend Operation, The Tamil Nadu Urban Local Bodies Act, 1998

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




i A, s ke i e .t

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

123

T Act
E 1999

_"“hrml Nadu

9 of

The following Act of the Tamil Nadu Legislative Assembly received the assent 6f the
Governor on the 28th November 2000 and is hereby published for general information:—

ACT No. 33 OF 2000.

An Act to suspend the operation of the Tamil Nadu Urban Local Bodies Act. 1998 and the

rules made thereunder.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first Year of
the Republic of India as follows:--

1. (1) This Act may be called the Tamil Nadu Urban Local Bodies (Suspension of Short title and

Operation) Act, 2000.

(2) It shall be deemed to have come into force on the 23rd day of August 2000.

commence-
ment.

2. The operation of the whole of the Tamil Nadu Urban Local Bodies Act, 1998 Suspension of

(hereinafter referred to as the 1998 Act) and the rules made thereunder are hereby suspended.

3. The Acts referred to in sub-section (1) of section 200 of the 1998 Act (hereinafter Revival of

referred to as the repealed Acts) and all rules, by-laws, notifications, notice, orders, directions
or any other proceedings issued and schemes framed and works sanctioned by the State
Government or any corporation or municipality or town panchayat, as the case may be, under
the repealed Acts which were in force immediately before the Ist day of August 2000 shall, for
all purposes, be deemed to have been revived on and from the 1st day of August 2000.

4. All acts done or proceedings taken by any officer or authority under the 1998 Act and Validation.

the rules made thereunder immediately before the 23rd day of August 2000, which are not

inconsistent with the relevant provisions of the repealed Acts and the rules, etc., revived by
section 3, shall, for all purposes, be deemed to be and to have always been validly done or
taken in accordance with the provisions of the repealed Acts and the rules, etc., revived by
section 3 as if the said repealed Acts and rules, etc. had been in force at all material times,
when such acts or proceedings were done or taken.

5. (1) Anything done or any action taken or any proceeding pending under the 1998 Act Pending

immediately before the 23rd day of August 2000, which is not consistent with the provisions
of the repealed Acts and the rules, etc. (revived by section 3) shall abate.

(2) No legal proceeding or remedy in respect of right, privilege, obligation or liability
acquired or accrued or incurred under the 1998 Act which is not consistent with the provisions
of the repealed Acts and the rules, etc. (revived by section 3) shall be instituted, continued or

enforced.

+ 6. (1) The Tamil Nadu Urban Local Bodies (Suspension of Operation) Ordinaice, 2000
is hereby repealed.
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Ordinance shall be deemed to have been done or taken under this Act.

" (By order of the Governor)
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